LOK SABHA DEBATES

LOK SABHA

Tuesday, December 17, 1968/ Agrahayana 26,
1890 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKFR in the Chalr)
ORAL ANSWERS TO QUESTIONS

Implementation of the recommendations of the
Sarkar Committee Report

* 781. SHRI K-*/;.MESHWAR SINGH:
SHRI SHIV CHARAN LAL:
SHRI ERASMO DE SEQUEIRA:
SHRI GHAYOOR ALI KHAN:
SHRI KEDAR PASWAN:

Will the Minister of STEEL, MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 393 on the
23rd July, 1968 and statc:

(a) whether a senior Officer has since been
appointed to take action against Shri A. S.
Bam, former Iron and Steel Controller and
other Officers as recommended by the Sarkar
Committee;

(b) if so, thc progress made so far; and
(c) if not, the reasons for declay?

THE MINISTER ‘OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) to (¢).
Yes, Sir. A senior officer has been appointed
to process the cases rclating to disciplinary
proceedings against the concerned offioials,
in accordance with the relevant rules and re-
gulations. Charge sheets have been issued
after consultation with the Contral Vigilance
Commission, whercver nocessary, in five
cases and will be issued shortly in two more
cases. In one case the statement of defence
has also boen received and is undes examina-
tion. In the other two cases, the adwice of
the Central Vigilance Commission is awaited.
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SHRI UMANATH: The Sarkar Com-
mittee makes an important revelation. In a
letter addressed by Messrs. Amin Chand
Pyare Lal to the Steel Controller, they say:

““We understand from reliable sources
that you intend supplying steel ingots to
some European countries, especially to
Western Germany in order to have steel
pipes manufactured therefrom for
supply to India. We are very much in-
terested in the proposition and would like
to actively participate in theZsame.”
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It reveals that Messrs. Amin Chand Pyare
Lal had reliable source of information about
the Steel policy. When the barter deal was
being formulated by the Government, when
it was pending before the Finance Ministry
for approval, they have come to know of it.
So, I would like to know from the hon. Minis-
ter: (a) whether any serious investigation had
been undertaken to find out what this reli-
able source is, as mentioned by Measrs Amin-
Chand Pyare Lal; (b) whether Mr. Swaran
Singh and others who were in charge of the
Ministry at that time were themselves the
source of such reliable information; and
(c) whether no action has been proposed to
be taken against Mr. Bhoothalingam for
fear that if action is taken against him, very
many things would be revealed here, and
that it might expose involvement of certain
Ministers and political leaders of the Congress
party in the Government? I would like to
have specific reply to my questions (a), (b)
and (c).

SHRI P. C. SETHI: The Sarkar Com-
mittee was a high powered committec and it
has gone into the entire aspect of these deals.
As far as Mr. Swaran Singh and Mr. C.
Subramaniam are concerned, the Sarkar
Committee has completely exonerated them.
As far as Shri Bhoothalingam is concerned
the Sarkar Committee found him respon-
sible for certain release of bank guarantees
in driblets. But, Sir, this officer has retired;
and according to the constitutional provi-
sions as mentioned in CSR 351 A and Article
314, it is not possible to take any action
against him.

SHRIUMANATH: My specific question
has not been answered. I wanted to know
about ‘reliable sources.” I have quoted from
the letter of Messrs Amin Chand Pyare Lal
where they say that from reliable sources
they understand about certain moves. 1
would like to know whether any investiga-
tion had been carried out to find out what
those reliable sources were and whether Mr.

Swaran Singh was the reliable source ?

SHRI P. C. SETHI: I have already fe-
plied to the Question that the Sarkar Com
mittee have gone into all the aspects.

SHRI UMANATH: My second question,
on the question of investigation of the reliable
source, he has not answered.
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MR. SPEAKER: He has answered it.

That is all.

SHRI UMANATH: If he says, yes or
no, I have no objection, I can understand it.
But my question has not been answered.
I asked whether any investigation was under-
taken to determine who these ‘reliable
sources’ were asstated by Messrs Amin

Chand Pyare Lal.

SHRI P. C. SETHI: The Sarkar Com-
mittec has gone into all the aspects. 1 have
already replied to it. Beyond this, it is not

possible to say.
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH): (a) Every offort is being
made in this respect, as a result of which
there has been some improvement in the
position.

(b) The losses occur both at terminal
stations and on running trains.

(c) Yes, Sir.
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SHRI PARIMAL GHOSH: Most of
these thefts are taking place at interchange
points and also at the terminal stations. These
things are very much pronounced in tho
Eastern Railway as well as in the North-
Eastorn Railway. It is also a fact that a

large number of railway staff and RPF men
are also involved. In 1966, the total, in the

- case of dynamo belts worked out to 17,261

and in 1967 it was about 15,914; in the case
of electric bulbs it was 89,520 and 126,527
respectively.





